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Central Administrative Tribunal
Principal Bench, New Delhi

O.A. No.1202 of 2020
This the 2" day of September, 2020
(Through Video Conferencing)

Hon’ble Mr. A.K. Bishnoi, Member (A)
Hon’ble Mr. R.N. Singh, Member (J)

Narinder Kumar Arora
Aged 59 years
S/o late Dawarka Dass
Assistant House Keeping(Dismissed)
Lalit Kala Akademi, New Delhi
R/o House No. 74, Punjabi Colony
Narela, Delhi
...Applicants

(By Advocate: Shri Yogesh Sharma )

VERSUS
1. Union of India through the Secretary
Ministry of Culture, Govt. Of India
Shastri Bhawan, New Delhi.
2. The Chairman
Lalit Kala Akademi

Rabindra Bhawan, New Delhi-1.
...Respondents

(By Advocate: Shri Hilal Haider)

ORDER (Oral)
Hon’ble Mr. R.N. Singh, Member (J):

Heard learned counsel for the applicant.

2. The present Application has been filed under
Section 19 of the Administrative Tribunals Act, 1985
by the applicant, to challenge the disciplinary

authority’s order dated 18.12.2019 (Annexure A/1).
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Learned counsel for the applicant submits that
aggrieved by the said disciplinary authority’s order,
the applicant has preferred statutory appeal dated
11.2.2020 (Annexure A/2). However, the same is still

pending consideration of the concerned authority.

3. Issue notice.

4. Shri Hilal Haider, learned counsel for the
respondents, who appears on advance service,

accepts notice.

5. At this stage, Shri Sharma, learned counsel for
the applicant, submits that the applicant will be
satisfied if the present OA is disposed of with
direction to the respondents to consider the
applicant’s aforesaid statutory appeal and to dispose
of the same in a time bound manner. To such prayer
of the applicant, there is no objection from the

learned counsel appearing for the respondents.

0. In view of the aforesaid, without going into the
merit of the claim of the applicant, we dispose of this
OA with direction to the respondents to consider the
applicant’s aforesaid statutory appeal dated
11.2.2020 (Annexure A/2) and to dispose of the same
by passing a reasoned and speaking order within 10

weeks of receipt of a copy of this Order.
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7. The OA is disposed of in the aforesaid terms.

(R.N. Singh)
Member (J)

/ravi/ns/uma/

No order as to costs.

(A.K. Bishnoi)
Member (A)



